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13.05 hrs.

RE: FLOOD SITUATION IN ANDHRA
PRADESH

Shri P Venkatasubbaiah (Adoni):
May [ make a submission? Shri C.
Subramaniam and Dr. K. L. Rao had
an aerial gurvey of Andhra Pradesh
very recently, in order to see the dis-
aster that hag taken place caused by
floods. T would like to know whether
they will be able to make a state-
ment today about the extent of the
damage that has been caused and the
relief that is being given to the flood-
affected areas,

Shri Heda (Nizamabad): Let us
know what the Food Minister has
seen.

Mr. Speaker: Does he want to make
a statement?

The Minister of Food and Agricul-
tare (Shri O. Subramaniam): Not im-
mediately.

Mr. Speaker: If he is prepared to
make a statement, I shall allow him.

Shri Ranga (Chittoor): We had
tabled some calling-attention notices.

Shri Nambiar (Tiruchirapalli): We
Bad also tabled some calling-atten-
#on-notices.
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Shri C. Subramaniam: Not imme-

diately. A statement is being made
in the Rajya Sabha or has been made
already, and I can ask the Minister
of Irrigation and Power to make the
same statement here also. That in-
cludes information about our visit to
those areas also,

Shri Ranga: This raises a very im-
po-tant question of procedure The
“»1. Ministers, or I woulq say, the
(i wernment, have thought it fit to
make a gtatement there..

Mr Speaker: They will make it

here also just now.

Shri Ranga:. .but they have mnot
thought it fit to make the statement
here..They were waiting until we
had made a special request to you.
Was it not their duty to have made
that statement themiselves here? If
this is the way that we are going to
be treated and we are put into
trouble with the Chair, I would sub-
mit that it is not fair.

Suri €. Subramaniam: May I sub-
mit that there was a calling-attention-
notice already pending there? Since
I had recently returned after a sur-
vey of that area, I thought that in-
formation about this also ~oulqi be
incorporated in the statement which
was being made there.

Shri P. Venkatasubbaiah: But here,
the calling-attention-notice wag dis-
allowed.

Mr. Speaker: 1 had said the other
day also that if there was a calling-
attention-notice, which was either
pending or of which notice had been.
given only on that day and to which
an answer wag to be given, there
ought to be some co-ordination and
I must also be told that that was:
being answered in the other House.
Here, 1 am refusing a calling-atten-
tion-notice, when I receive it, on
technicalities or under the rules, but
that is allowed in the other House.
Of course, I would reiterate that the
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other Hous2 is ap independent and
sovereign House, and the Chairman
or the p.esidi.g officer there may de-
eide whatever he thinkg proper ac-
cording to tne ru'es of taat House. I
€O vk QUes..uil ..wi. Thut i1s their
business. But w.en the Whips are
there, and the Government is the
same. they ouzht to have some co-
o.dination. If a thin? was being ans-
werad there, I should also have been
informed of it

The other day also, I wag put in a
wery embdirris:iag in.  awkward
poston. Th: same thing has hap-
pene{ today a'so. What answere can
I give to those hon. Members whose
notices I have refused? That difticulty
also must be realised by the Govern-
ment

Shri C. Subramaniam: 1 gave an
indication of what I saw therz, when
1 answered some of the short notice
questions here. I have not given any
more details there than wha: I have
already mentionad here. Sin:e the
answer to the calling-atte:t.on-noli.e
by the liniter of IrriTation and
Power was pending in the other House
I thought that the other Housz should
know also what I had seen tiwere, and
that was whv incidentally it was
mentioned there. There was no inten-
tion to keep back any information
from this House.

13.08 hrs
PAPERS LAID ON THE TAELE

STATEMENT SHOWING ACTION TAKEN BY

GOVLAN.IENT OV VARIOUS ASSURANCES,

PROMISES AND UNDERTAKINGS ETC. GIVEN
BY MINISTERS

The Minister of Communication and
Parliamentary Affairs (S8hrl Satya
Narayan Sinha): I beg to lay on the
Table the following statements ghow-
ing the action taken by the Govern-
ment op various gssurances, promises

OCTOBER 3, 1964

laid on the

Table s

and undertakings given by Ministers
during the various sessions of Third
Lok Sabha:

(i) Statement No. I—Ninth
Session, 1964

(ii) Supplementary State-
ment No, II—Eighth Ses-
sion, 1964,

(ili) Supplementary  State-
ment No. V—Seventh Ses-

sion, 1964.

(iv) Supplementary  State-
ment No, VI[—Sixth Ses-
sion, 1963.

(v) Supplementary  State-
ment No. X-—Fifth Ses-
sion, 1963.

(vi) Supplementary S‘'ate-

mant No. XIII—Fourth
Session, 1963.

Supplementary  State-
ment No. XIX—Seconsl
Session, 1963.

[Plared in Library. See Nos. LT
3304/64 to LT- 3310/64).
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